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5. 7 faffaw & Rfgw 5.2 ¥ ey

(1) 7= Rty ¥ RAffwy 5.2 % ol (3 % wow § Paffae arer

“IAVH, THEY qur HEY g aritaedt ore ot TevET
Fir frera it (Rre aras) R, 2010 % eyt ¥ sram B
ST 4

2  w= B ¥ BfRew 52 ¥ 9e-ffwe =) ¥ 9 6) ¥ =,

et v sia-wurfia R s, st
saTferd AR B ST oA & A T T, GAAT F AGAA TEAAT F
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SITET ST 79T
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it dreear auT staqierg Frecar F Afewaw s 30 gheT e
fea wfdwer (fre ars) Bfan, 2010 ¥ sefir ARl Sarsi %
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(6) yor fafay ¥ B 5.2 % sv-fftey @) & o7 § Rufafye v
"ol AT wfet Yy oY e won aur saw ratEE A v
farerer wiftrror (Rrs wes) RafAas, 2010 % srpame qfafera w0 oft
IUFTERT 7T UHEET 78 g F 6 F doeror gt S o qur sww
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ST Y 3 ¥ Fege T (e am) R, 2010 5 ot
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SITRT ST, Sty
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YT "24 €T " FE TAT 95 T SO |
(10) w7 R % Rffaw 5.2 % sv-Rfr @) F, W%ﬁvﬁ%ﬁm
ST ST ey
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(Rre wrs) Rffr, 2010 % stqam amTe vt s 1

6. 3 Rffaw % fAfaw 5.4.2 ¥ v

(1) ¥ [&faar ¥ BRI 5.4.2 % 39-R3fwy (3) §, "49.7 waire” a9y
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@ B F AT 5.4.2 % sn-ffe (@) §, *40.5 tadst s
AT ST % AT U, "49.7 WS % 9T 9157 T SO |

7. 5 A % Rftay 5.6.2 ¥ e
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8. q& fafaw ¥ Rffay 5.7.4 # daew

(1) 3= ARy & fAfaw 5.7.4 % sv-RfFaw () F = v, Refefee wr o,
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" rediefy ey arifirs wv & arfifE e gerew qaaTs R (e
1 e w7 3 a97 wvedw At ¥ 317 R g armht Bty af ¥ o afds
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(2) g= FEfaw % RfRTw 5.7.4 % so-Rfawy (@) ¥ v oz, Fafatas o smo,
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TSI 9T ITeq sy qrAT 1 Aredift grer seelt-sraedt dvarge a7 oeran
St |

s

4. wr Bftgw % faftaw 5.7.4 % se-Rfgy () % e o, fafafa car smo,
AT~ ’

") AT AT B UATEERT Ty wRrEdt § oowwmdt & sfw s R
srovr | qureTREt & fwrfroafirmiadieet o B s F oearw, @fdw
ST F et afarey gro va@w af & 319 fwvat g% da Fe
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FreASTE FT IAF 7Y F 3M1F Rvwe gw & w1 6w sy dwer gy
T IIATET G IS FLIIT FTUAT |

9. y& RBftgw ¥ Rffaw 6.3 #1 deitwm: go BfRaw F BfRaw eaF fav dur s
wr w2, et car s, sratg-
gt wae weE™ wOEe afgeT (ueuadl) F ogersw w v fo
F wrrad & Adar FEer wifte (v g B sfear & sgae &
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10. 5= fafaew % AR 6.4 § demaw
(1) g= fAafRw & By 6.4 ¥ av-Rfww 1 § dfefin qur st Saia, s
&9 F T 7o Far I F " esEt F g 97 " diE Amey yHeR v ges 1
ST |
(2) = RAfaw ¥ BTy 6.4 % sr-ffRay 6 % waw w, Fufefys car s,
st
"(6) weaF Ay Tws Ft worelt Fr Aivw Febor 89 ¥ v § gwwr gur
yTiere AT ST | arSuESiew ¥ o dr-RItE uge, weg-ree aur wer
T TET SHaedTa & ATeAW & iaerst ¥ sgia fwrdy % fiofe g
wedw wrafres gord f Fpreft s ) waw Br st st sy e F Re F
sgavert wie #r fafafie 6 Ped & ool aaElt  oftt s e &
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wret areatas fAat i aare var o ) A e § R, af o
a%ﬁvwwmﬁmﬁﬁﬁﬁﬁmﬁmmﬁm@mwaﬁm
T & o RFT & I F Ryt denfied ¥ R uw s w8 @ e
FEATHE e W AT AEET A 0 | Fo Pt aqadt @ 0 et &
WWWW«W%WWWW{W}%%
HqTEaw  FrHa a7 $i ey |

@) = faftaw ¥ Rffaw 6.4, F so-Rffaw 7 ft ueelt 6% &, 49,7 v st
TAT TRET F TATT U, "49.8 THNT IF TUT WS T WG | AT AT qur A
i #, "49.5 THSIE” T quT 9rsat ¥ w7 9T, "49.7 THIT" S TUT 95T TR AT |

{4) = A ¥ fAfaw 6.4 % 9-Rftaw 10 % vama, v 937 37 fafey 10(F)

"10(F)wreror F e IorraT W gy 9 ST F oA 1, quw-auT
vmﬁmwmwm(mwmﬁ
HATTFAT, Ad-rford T TaT wer-mfors Pate vgT g w aur wwag
famr) fafam, 2009 @ =6 RfRTws adm (she Afdwr oo
7 A5 fAw) fAffaw, 2009 ¥ s e B sroo -

(5)) H=r Rfaw ¥ RAffaw 6.4. % gu-ffdaw 11 §, 49.7 vz siwf qur o751 %
TITT 9T, "49.8 UIHET" o TUT 95T TH AT |

(11) g fafaw % fAfaw 6.5 # dergsr

(1}@%&%%@6.5%3@%@19%%%%%%,
st
"(19) fafaw 6.5.18 % sraffe frefl ama ¥ &% 5w, U s ¥ (Rl
ST #HAT 100 AR AT 3ad A10F ) ¥ 7 F qeradw aredw qur
we-rfer fGaeftr s (araw vaSet ¥ wrern & avgfiw derwardt a
AIETY F AT FAT 39 F WA § SEEH A1 (G sy A 3 sera
¥ A I ¥ It I g N oww wfiwon  quwfy
THUSHEARUTER A syt F qrdue sk gfe ¥ o ¥
srwTRe ww & o sreriter ¥ avy qfte & arsdkw B g g ¥
wraarTREt, fAFarR T T gead 3 & o % Fart # aad) W
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dagaTe, rifed fem smom | gTfRe saeet 3w qwr T R
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g 7 & et Rk fF st 9fte ¥ s et ¥ o
Triifer £ sl 7fY Afe dum ¥ B st ¥ 99 9 s
MWW%WWW%WWW@W I IR
F% ot 3% fvz F qegEE arsder R
wgagﬁﬁ%‘ﬁgamwﬁ'w%@mw&m(mw*%m
T S ¥ e ft qvaw 79 R ¥ gy 1 oerd 2012 ¥ s
gy
(2) = fafaw ¥ fafaw 6.5 % av-fRfrw 19 % vame, wwmf’%ﬁw
6.5.19% STrsT ST, sty f
"6.5.19%: Jeurad yfAe & st ¥ gerdeor £ zar ¥, é’rsfmfmwga
mmmmmmﬁﬁam(wm%mm%
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"(ifySriTTe Tg, werwfRE v aur sewawfrn T (@mafds gwaen
FI GrEH) F ol sar-afius st w1 = F A 0 waw et gowraT e
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AT 8, F S gwa wrE & wavet g 1 FAfdve R ¥ 00.00 9 & sy 8 Ay 3
%mmm%mm,m%mmam%m@m
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(2) % 5 7ar &7 7 F sifaw qew, srate 9wl 9 ared geig w9 ¥ 6 0F
gt affirg #§ € o€ & a7 &y By o

(3) 7= e ¥ offire- 1 % 4 15 % o v, Prafifye ar sro, aafq-

"15 srTAStET srafire gars s, il Frofies ot g arar auar g
AT S@T &7 quf fFaor srofieft f arftrfas do F s Rrdt seme o
e s ¥ o @
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TS ST % LETHE " oAl ST T Sac-anty ware Y srpesfor
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(5) 9 RAfAr F afvfore 1 % &7 16 ¥ ww-der 1 % " aar gnd i ot a7
AT fFRaT st |
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CENTRAL ELECTRICITY REGULATORY COMMISSION
NOTIFICATION
New Delhi, the 5th March, 2012

No. L-1/18/2010-CERC.—In exercise of powers conferred under clause (h) of
sub-section (1) of Section 79 read with clause (g) of sub-section (2) of Section 178 of the

. Electricity Act, 2003 (36 of 2003), and all other powers enabling it in this behalf, the
Central Electricity Regulatory Commission hereby makes the following regulations to
J amend the Central Electricity Regulatory Commission (Indian Electricity Grid Code)

Regulations, 2010, hereinafter referred to as “the Principal Regulations”.

1. Short title, extent and commencement
{(1)These Regulations may be called the Central Electricity Reguiatcéry
Commission (Indian Electricity Grid Code) (First Amendment) Regulations,
2012.
(2)These Regulations shall come into force with effect from 2™ of April 2012.

2 Amendment in Regulation 2.3.2 of Principal Regulations:

In sub-regulation (d) of Regulation 2.3.2 of Principal Regutaﬁans, the
words “Metering and data collection” shall be substituted by the words
“Meter data processing”.

3. Amendment in Regulation 2.5.1 of Principal Regulations:

The sub-regulation (2) of Regulation 2.5.1 of Principal Regulations shall
- stand deleted.

4. Amendmentin Regulation 3.4 of Principal Regulations:

The last sentence of the sub-regulation (c) of Regulation 3.4 of Principal
¢ Regulations shall be substituted as under:

“In case of associated transmission system where all PPAs have not been
¢ signed, and where agreement could not be reached in respect of system
strengthening schemes, the CTU may approach the Commission for the
regulatory approval in accordance with Central Electricity Regulatory
Commission (Grant of Regulatory Approval for execution of Inter-State
Transmission Scheme to Central Transmission Utility) Regulations, 2010.”
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5. Amendment of Regulation 5.2 of Principal Regulations:

(1) At the beginning of the sub-regulation (e) of Regulation 5.2 of Principal
Regulations, following sentence shall be added:

“Maintenance of their respective power system elements shall be carried out
by users, STUs and CTU in accordance with the provisions in Central
Electricity Authority ( Grid Standards ) Reguiations, 2010.”

{ - (2) After clause (iii) of sub-regulation (f) of Regulation 5.2 of Principal .
" Regulations, following proviso shall be inserted.

"Provided that if a generating unit cannot be operated under restricted governor I
mode operation, then it shall be operated in free governor mode operation with ,
manual intervention to operate in the manner required under restricted governor

mode operation.” E

.+ {3} In sub-regulation (i) of Regulation 5.2 of Principal Regulations, the
) words and figures “49.7 Hz.” shall be substituted with the words and
figures “49.8 Hz.”

(4) In sub-regulation (j) of Regulation 5.2 of Principal Regulations, the ‘ |
words and figures "49.5 Hz.” shall be substituted with words and k
figures "49.7 Hz” b

(5) In sub-regulation (j) of Regulation 5.2 of Principal Regulations, the *
following provisions shall be added at the end: ’

"All users and SEBs shall ensure that temporary over voltage due to sudden »
load rejection and the maximum permissible values of voltage unbalance shall 2
remain within limits specified under Central Electricity Authority (Grid |
Standards) Regulations, 2010."

(6) In sub-regulation (1) of Regulation 5.2 of Principal Regulations, following ¥
provisigns shall be added at the end: g

‘RPC shall also prepare islanding schemes and ensure its implementation in »
accordance with Central Electricity Authority (Grid Standards) Regulations, $

2010. All users and SEBs shall ensure that installation and operation of

protection system shall comply with the provisions of Central Electricity

Authority (Grid Standards) Regulations, 2010."

| (7) In sub-regulation (m) of Regulation 5.2 of Principal Regulations, the
E words and figures “48.5-50.2 Hz.” shall be substituted with the words
and figures “49.7-50.2 Hz.”

(8) Sub-regulation (p) of Regulation 5.2 of Principal .Reguiations shall be

e |
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- substituted as under, namely:

“(p) Procedures shall be developed to recover from partiattotal collapse of the
grid in accordance with Central Electricity Authonty (Grid Stafndards)
Regulations, 2010 and to periodically update the same in accordance with the
requirements given under Regulation 5.8. These procedures shail be followed

by all the Users, STU/SLDC, CTU, RLDC and NLDC to ensure consistent,
reliable and quick restoration.”

(9) In sub-regulation (r) of Regulation 5.2 of Principal Regulations, the

words “one week” shall be substituted with the words and figues 24
hours."

(10) In sub-regulation (1) of Regu%aﬁ{}r; 5.2 of Principal Regulations, the
following shall be added at the end:

“Voltage fluctuation limits and voltage wave-form quality shall be maintained

as specified in Central Electricity Authority (Grid Standards) Regulafions,
2010."

6. Amendment in Regulation 6.4.2 of Principal Regulations:

(1) In sub-regulation (a) of Regulation 5.4.2 of Principal Regulations, the
words and figures “49.7 Hz” shall be substituted with the words and

figures “49.8 Hz.” (’ b f ;

(2) In sub-regulation (b) of Regulation 5.4.2 of Principal Regulations, the

words and figures “49.5 Hz." shall be substituted with the words and N

figures “49.7 Hz.”
7. Amendment in 5.6.2 of Principal Regulations:

After the last clause of the sub-regulation (b) of Regulation 586.2 of
Principal Regulations, the following clause shall be added:

“All operational instructions given by RLDC and SLDC shall have unique codes
which shall be recorded and maintained as specified in Central Fle tricily
Authority (Grid Standards) Regufations, 2010.”

8. Amendment in Regulation 5.7.4 of Principal Regulations:

(1) Sub-Regulation (a) of the Regulation 5.7.4 of Principal Reguiation shall be
substituted as under, namely:

“The RPC Secretariat shall be primarily responsible for finalization of the Annual
Load Generation Balance Report (LGBR) and the annual outage plan for the
foliowing financial year by 31st December of each year. Ihe LGBR shall be
prepared by the respective RPC secretariat for peak as well as off-peak

P . N T
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scenarios.”

(2) The Sub-Regulation (b) of Regulation 5.7.4 of Principal Regulations, shall be
substituted as under, namely:

(b) All SEBs/STUs, transmission licensees, CTU, ISGS, IPPs, MPPs and other
generating stations shall provide to the respective RPC Secretariat their proposed
outage plan in wiiting for the next financial year by 31 October of each year.
These shall contain identification of each generating unit/transmission line/iICT
efc., the preferred date for each outage and its duration and where there is

. flexibility, the earfiest start date and latest finishing date. Each SLDC shall submit
LGBR for its control area, for peak as well as off-peak scenario, by 31 October for
the next financial year, fo respective RPC Secretariat. The annual plans for
managing deficits/surpluses in respective control areas shall clearly be indicated in
the LGBR submitted by SLDCs."

(3) Sub-Regulation (c) of Regulation 5.7.4 of Principal Regulations shall be
substituted as under:

‘(c) RPC Secretariat shall compile LGBR for peak as well as off peak scenario
and also prepare annual outage plan in the respective region. RPC Secretariat
shall then come out with the draft LGBR and draft outage pian for the next
financial year by 30" November of each vear for the regional grid taking into
account the utilization of available resources in an optimal manner and fo
maintain secunty standards. This will be done after carrying out necessary
system studies and, if necessary, the outage plan shall be rescheduled and
LGBR shall be modified, accordingly. Adequate balance between generation and
load requirement shall be ensured while finalising outage plan. The draft LGBR
and draft outage plan shall be uploaded by the RPCs on their websites.”

(4) Sub-Regulation (d) of Regulation 5.7.4 of Principal Regulations shall be
substituted as under, namely:

“(d} The outage plan shall be finalized in consuiltation with NLDC and RLDCs. The
final LGBR after considering comments/observations of the stakeholders shall be
prepared by RPC secretariat by 31st December of each year. The final outage
plan and the final LGBR shall be intimated to NLDC, Users, STUs, CTU, other
generating stations connected to the ISTS and the RLDC by 31% December of
each year for implementation. The final outage plan and the final LGBR shall be
made avai!ab{é on the websites of the respective utilities and on the websites of
RPCs, RLDCs and NLDC.”

9. Amendment of Regulation 8.3 of Principal Regulations :

The third para of this Regulation shall be substituted as under, nameiy:
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10. Amendment in Regulation 8.4 of Principal Regulations:

‘Similarly, the scheduling and despatch procedure for the generafing

- stations of Sardar Sarovar Project (SSP) shall be as per the procedure

formulated by Narmada Control Authority (NCA) in consultation with the
Western Regional Load Despatch Centre (WRLDC).”

(1) In sub-regulation 1 of Réguiaﬁan 6.4 of Principal Regulations, the words

“metering and energy accounting, issuance of Ul accounts within the control
area” shall be substituted by the words “ meter data processing”.

(2) Sub-regulation 6 of Regulation 6.4 of Principal Regulations shal] be
substituted as under:

‘6. The system of each regional entity shall be treated and operated as a
notional control area. The algebraic summation of scheduled drawal rom
ISGS and from contracts through long-term access, medium-term and
short-term open access arrangements shall provide the drawl schedule of
each regional entity, and this shall be determined in advance on day-ahead
basis. The regional entities shall regulate their generation and/or consumers’
load so as to maintain their actual drawal from the regional grid close to the
above schedule. Deviation, if any, from the drawl schedule, shall be withi the
limits specified by the Central Commission in Ul Regulations and it shall not
cause system parameters to deteriorate beyond permissible limits and shall
not lead to unacceptable line loading. Such deviation from riet dr wal
schedule shall be priced through the Unscheduled Interchange (Ul
mechanism as specified by the Central Commission from time to time.”

(3) Inthe first sentence of sub-regulation 7 of the Regulation 8.4 of the Principal
Regulations, the words and figures “49.7 Hz.” shall be substituted with words
and figures “49.8 Hz.” and in second and third sentences, the words and
figures“49.5 Hz.” shall be substituted with words and figures “49.7 Hz.”.

(4) A new sub-regulation 10 (a) shall be added after sub-regulation 10 of the
Regulation 6.4 of the Principal Regulations as under:

“10(a). The treatment of injection of infirm power by generating stations
during testing shall be in accordance with Central Electricity Regulatory
Commission (Grant of Connectivity, Long-term Access and Medium-term
Open  Access in infer-State Transmission and related matiers)
Regulations, 2009, and the Central Electricity Regulatory Commission
(Unscheduled Inter-Change Charges and related matters) Regulations,

2008, amended time to ime.”

723612y .
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(5) In sub-regulation 11 of Regulation 6.4 of the Principal Regulations, the words
and figures “49.7 Hz.” shall be shall be substituted with words and figures
“49.8 Hz.”

11. Amendment in Regulation 6.5 of Principal Regulations:

(1) The sub-regulation 19 of the Regulation 6.5 of Principal Regulations shall
be replaced by following:

“19. Notwithstanding anything contained in Regulation 6.5.18, in case of forced
outage of a unit of a generating station (having generating capacity of 100 MW or

i ‘ more) and selling power under Short Term bilateral transaction (excluding

: collective transactions through power exchange), the generator or electricity
lrader or any other agency selling power from the unit of the generating station
shall immediately intimate the outage of the unit along with the requisition for
revision of schedule and estimated time of restoration of the unit, to SLDC/RLDC,
as the case may be. The schedule of beneficiaries, sellers and buyers of power
from this generating unit shall be revised accordingly. The revised schedules shail
become effective from the 4" time block, counting the time block in which the
forced outage is declared to be the first one. The SLDC/RLDC as the case may
be shall inform the revised schedule to the seller and the buyer. The original
schedule shall become effective from the estimated time of restoration of the unit.
However, the transmission charges as per original schedule shall continue to be
paid for two days.

Provided that the schedule of the buyers and sellers shall be revised after forced
outage of a unit, only if the source of power for a particular transaction has clearly
been indicated during short-term open access application and the said unit of that
generating station goes under forced outage.

Provided also that the provisions of this sub-regulation in respect of revision of
schedule by electricity traders and any other agency (except the generafing
station) shall be operative with effect from 1% July 2012." ‘

(2) A new sub-regulation shall be added as 6.5.19A after sub-regulation
6.5.19 as under, namely: :

“6.5.19 A. In case of revision of schedule of a generating unit, the schedules
of all transactions under the long-term access, medium-term open access and
short-term open access (except collective lransactions through power

exchange), shall be reduced on pro-rata basis.” )
(3) In the sub-regulation 23 (i) of the Regulation 6.5 of Principal Regulations,

jast three sentences shall be substituted as under:

“The schedule by wind power generating stations (excluding collective
transactions) may be revised by giving advance notice to SLDC/RLDC, as the
case may be. Such revisions by wind power generating stations shali be
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00:00 hours of a particular day subject to maximum of 8 revisions during the
tay.”

12. Amendment in Annexure-1 of Principal Regulations (Complementary
Commercial Mechanism):

(1) Para 4 (ii) of Annexure-1 of the Principal Regulations shall be substituted
as under, namely: :

“(ii} The schedule by such wind power generafing stations supplying inter-state
power under long-term access, medium-term and shor-term open access
(excluding collective transactions) may be revised by giving advance notice to
respective SLDC/RLDC. Such revisions by wind power generating stations shall
be effective from 6th time-block, the first being the time—block in which notice is
given. There may be one revision for each time slot of 3 hours starting from
00:00 hours of a parficular day subject to maximum of 8 revisions during the
day.”

(2)The last sentences of para 5 and 7 i.e. “lllustrative caiculations in respect
of above mechanism are given in Appendix” shall be deleted.

(3) Para 15 of Annexure-1 of the Principal Regulations shall be substituted as
under:

“15. The RLDC shall place the complete statement of the regional Ul
account, the regional Reactive Energy pool account and Congestion Charge
Account before the RPC's Commercial Committee meeting, on a quarterly
basis, for audit.”

(4)in para 16 of Annexure-1 of the Principal Regulations, the words
“Interfaces for Scheduling and Ul Accounting In Inter-regional
Exchanges” shall be substituted with the words “Interfaces for
Scheduling of Inter-regional Exchanges”.

(5) In sub-para 1 of para 16 of Annexure-1 of Principal Regulations, the words
“and Ul accounting” shall be deleted.

13. Appendix to the Principal Regulations shall be deleted. {
RAJIV BANSAL, Secy.

[ADVT. 11/4/150/11/Exty.]

Note: The Principal Regulations were notified in the Gazette of India
Extraordinary, Part lll Section 4 Ser No.115 on 28.4.2010. Addendum to the
Principal Reguiations was issued in Gazette of India Exiraordinary, Part-lll
Section 4 at Ser No. 168 on 3.7.2010 and Corrigendum to the Principal
Regulations was issued in Gazette of india Extraordinary, Part-ill Section 4 at Ser
No. 10 on 19.1.2011.
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